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| CENTRAL ADMINISTRATIVE TRIBUNAL
. - ~ CALCUTTA BENCH ’

T.A. 24 of 1996,
( €O 14504 (W) / 84 )

Present : HON'BLE DR, B,C. SARMA, ADMINISTRATIVE MEMBER,
HON'BLE MR, D, PURKAYASTHA, JUDICIAL ME MBER,

S/Sri
1. Joyprakash Narayan Choubay,

2, Biswanath Choubsy,

3. Sankar Kr, Das,
4, Sankar Prasad Gupta,
. Supati Roy Chouwdhury,
6, Santanu Majumdar,
. ‘ «es Potitioners,
Vrs, ' ~
1. The Add]l, Chief Electrical Enginesr,
E. Railuay, Kanchrapara,
Dist- 24 pgs, '
2, The Dist, Controller of Storas,
E. Rly, Halisahar,
Dist- 24 Pgs,
3. The Dist, Controller of Stores,
£, Rly, Kanchrapara,
24 Pgs,

4, The Workshep Personnsl Officer,
€, Rly, Kanchrapara,

5. The Chief Personnel Officer,
£, Rly, Calcutta- 1,

6., The Chief Mech, En%ineer,
Eo Rly’ Calcutta- .

7. The_Chisef Workshop Engineer,
E, Rly, Calcutta-],

8., The Chisf Electrical‘Engineer,
€, Rly, Calcutta-l,

9., The Chief Controller oFVStores,
E, Rly, Calcutta-l,

10, The Chief mMaterials Manager,
E, Rly, Caleutta-l,

- 11, The General Manager,
: E, Rly, Calcutta- 1,
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12, The Chairman,
Rly, Board,
Rail Bhawan, New Delhi,

, 13, Union of India, ,

‘. through the Secretary,
- - Ministry of Railuways,

Rail Bhawan, New Deilhi,

14, Pradip Kr, Mondal,
residing at V41l & PO, Alaipur,
Dist- Nadia,

15, Subrata Sharma,
Vill=- Harinagar, ‘
PO, Ranaghat, o E
Oist- Nadia,
eve | o o -Raspondénts
For applicénts : Nons,
For respondents : Mr, P.K, Arora, Counsel, |

ks
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Ordered on : 24,9,97,

_Ej__.c_.ggrma, Am, ‘ v i

1, When the matter was called for the second time today

at 2-47 p,m, none appears for the applicants, The applicants t
: after

selves were also not present in the court, Ue find that/the case

was transferred from High Courtvin 1996, a not ice was issued‘by
the Registry by registered post on 22,4,1997 on the applicaqt
but we find that none appeared for the applicants on sarl ier .

3 conseeut ive oceasions, .

2. - We are thus satisfied that the applicants are noilonger

interested in pursuing the matter, The application is dismissed

default without paSsing any order as to costs, Mr, Arora 1d,

is ppesant for the respondents,

MEMBER (3) MEMBER (A)

hem-
for
Counsel

'
s,



